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 It is seen from the records that this dispute has been listed for 

disposal since August 2022 and on each of the adjourned dates there 

has been no representation on behalf of appellant.  It is also seen that 
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on 21st July 2023, direction had been given to issue notice of last 

opportunity to be heard before disposal. 

2. It would appear that appellant is no longer interested in 

pursuing the appeal and, accordingly, appeal is dismissed in default 

for non-prosecution. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 
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